
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAO BENCH 

/ 	 AT HYDERABAD 

O.A. No, 1120/93; 
	

Dt.of Becision : 7.7.94. 

Mr. Govind Naroba 	 •. Applicant. 

Us 

Sr. Divisional Personnel Officer, 
Railway Broad Gauge, Rail Nilayam, 
Secunderabad. 

Sr. Accounts Officer, 
SC Railway, Rail Nilayam, 
Groad Gauge, Secunderabad. .. Respordents. 

-- 	 p liar. n. ua,u,'a6 nwuuy( tr-,  q- - - 

Counsel for the Responnts: ifir. 0.Gopal Rao, SC for Rlys. 

CO RAM: 

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADr9N.) 
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Copy to:- 

1. Sr. Divisional Personnel O?ficer, Railway Board Cuage, Rail 
Nilayarn, Secunderabàd. 

-- 

One copy to Sri. K.Venkat Reddy, advocate 7-20, fladhurapuri, 
Dilsukhnagar, Hyd-660. 	 - 

One copy to Sri. O.Copala Rao, SC for Railways, CAT, Hyd. 

One copy to Library, CAT, Hyd. 

One spare copy. 
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0.A.No.1120/93 

X As per Hon'ble Shri A.B.Garthi, Member(Mmn.ø X 

The prayer of the applicant is for a 

direction to the respondents to furnish the correct 

P.F. kcount number of the applicant and also gave 

him month wise and year wise statement of his P.F. 

account w.,f. 5.5.58. 

was given the P.F. account number o3213183 but latter 

it was being shown as 321318 and 3213/83. This seems 

to have created some cOnfusion and also a doubt in 

the mind of the applicant as to the correctness of,  

the balance of the amount to the credit of the applic 

in his P.P. account. 

We have heard learned standing counsel 

for the respondents. The OA was admitted on 18.10.9 

and the respondents were given time to file a counte 

and to produce the record. But nothing was done 

further in the matter by the respondents. 

The request made by the applicant seems 

to be reasonable and therefore we dispose of this I  

with a direction to the respondents firstly to 

the correct P.F. account number to the applicant, 

has not already been done, and secondly to give the 
el 

applicant an opportunity to j7Ssona1ly check his P. 

account held by the respondents on any date1,inutual1 

convenient. 

O.A. is ordered accordingly without any 

as to costs. 

Ivmber (Admn.) 

Dated: 7th July, 1994 	Lf- 
sd 	(Dictated in Open court) 

(on '2 
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THE I-JON' ELEMfl.ccusICE V.NEELADRI RAO 
V;ICE CJIAIEIIAN 

TEE No:l'DLE MR..k.3.c RTF:I 

THE I-ION' ELE MELT. 	)1-ASiLjU3. R REDDI 
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THE IrIO'BLE Mf.R 	 i'iEiiBER(.) 

Dated: ZN1994.  

tRDEWJULCMENT: 

O.A.No. 	lit 
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Anjttea and Interim Directions 
I s u e ci. 

- iJ\clned 
1• 	

posed of with directions - 
Discussed. 

Diskissed as withdrawn 

nis4ssed for default. 
- Reje)te/oraered 

O order as to Costs. 	
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